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15.07,02 

Order 	ted 7.11,2002 

Heard Shri B.Parid.a fr the appljcnt 

an Shri S.E.Jena, Adl,3tandin Counsel for the 
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Ld.Counsel for the 
'Applicant is present.Shri 
..Jena,Ld.0 files an 

.A* and prays for 2months 
time to file counter.Heard. 
Time is granted till 
29.7.02 to file counter. 

M.A. is disposed of 
accordingly. 
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Respondents. 

It appears that the case of the 

applicant was considered ky the competent 

authority for icompassionate appointment, 

ut did not approve the same on the •rouids 

as stated y the Respondents at Annexure-"6 

that the death 'i the Goern'ent servant 

occurred lon 7,  av on 26..1997 the deceased 
k1. 

Family received the terrina1 4enefits..) a 	that 

the deceased family is in receipt of monthly 

pension and that the kkie dec ased family has 



In 
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2he Applicant is absent on 
call .hriS .13 .Jena,Ld.AC 
prays for further time to 
file counter. Meard.Time 
granted till 23.8.02 for 
counter. 
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left no ii '] lit v o L nino r chi lrn 

we 66 not feel these to be sufficient qrouri 5 

to reject the prayer for compassionate 

appointment and in the aptness of things, we 

o deep intg.-'the matter to examine the 

liility of the family, As the ResPon1ents 

have already discloses in the conter that :he 

deceased left behind him one son, i.e., the 

applicant and also an imarried dauhter, we 

remit this matter to the ccmpetent authority 

to give a fresh look nd to 

liability of the deceased fr 

whether the applicant could Ise offered 

appointment on compassionate qround su 

to,avai leility of,vcancy. While exarnini 

the case of the applicant 

above, the competent autho 

take into accont the quantun of terrnin. 

benefits and family pension received 'y 

deceased family in order to determine the 

financial condition of the family for •ettin 

the benefit of compassionate appointment, s 

the Hon'ile Supreme Court in the 

case of Balir Kaur & another vs. Steel 

Authority of India Ltd. 6 Ors. reporteá in 

7002 (2) ATT (Sc) 2550 
The O.A. is disposed of as aoVe.No cs: 

V . jc~-Ar~FVJX—\'! 

29 .07 .02 

The ippllcant is absent 
on call.ahri S.B.Jena,Ld. 
iSC files one M.A. and 
orays for 02 months time 
to file counter. He ard. Time 
granted till 16.8.02 for 

counter. 

i:.A. is dioosed of 
aCcor.Ing1y, 	- 
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